IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : KT HYDERABADL

HYDERABAD BENCH

C.A.N0.249/96 ‘ Date of Order: 25.3.9€
BETWEEN:

K.Lakshmi Kanthamma o .. Applicant.’

A ND

1, The Divisional Railey,
Manager (Personnel),
South Central Railway,
Vi jayawada,

2. The HMedical Superintendent,
Railway Hospital,
South Central Railway,
Vijayawada.

3, The Station Superintendent,
Bhimadolu, Railway Station,

Bhimadolu. .. Respcndents,
Counsel for the Applicant . .+ Mr,G,V.Subba Rao
Counsel for the Respondents. e« Mr . J.R.Bopal Rao

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)
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0.2.No.249/96 Date of Order: 25,3.96

JULCGEMENT

X As per Hon'ble Shri R.Rangarajan, Member (Admn.) [

The applicant in this CA was engaged as a summer
water woman from 8.45@5 Aduring summer season at Bhimadolu'
railway station under the control of R3. It is stated that
she was granted temporary status w.,e,f, €.4.86 vide office

order No.IV-FC/Comml/105/87 dated 26.6.87.

2, While she was working as a seasonal summer water
women she was sed@]for medical examination in the Railway
Hospital at Vijayawada in 1990 for absorption against the
Group 'D' post. She was advised to wedr spectacles and later
she was kept under observation for a month., She was further
asked to go to a\lady doctor for examination and the lady
doctor informed that she was having suspected cancer,aﬁdﬁ%;
there was no treatment available in the railway hospital she
b
has suggested tc go to a specilist for theLsuspected cancer.
It is stated that the applicent approached M/s Apple Diaénostics
Private Limited, Vijayawada and it is also stated that she
was given a certificate that there was no malignancy seen
and @ certificate to that effect was issuved to her, It is
further alleged that she was not given evenlthe seasonal
appointment ?s Summer Water Women during the summer season
though she hee Baéng approaching the authorities. She
submitted a representation on 13,9.94 requesting for casusal

appointment during summer season. It is further alleged that

there was no response to that representation.



3, This 0B is filed praying for a direction to the
Boverr
respondents to engage,a summer water women and regularise her

services in Group 'D' category.

4, The applicént was not engaged even as a seasonal
wafer women after 1990 asishe was suffering from suspected
cancer. Though M/s’App@g Disgnostics Private Limited had
given a certificatelstating that there is no malignancy found
' _ W dhe & 5F
in her she was not given even the seasonal appointmenta_ Even
her representation dated 12,9,94 left unanswered, 1In the
circumstances it is justifiable to issue a direction to Rl
and R2 to examine her regarding her medical fitness taking
§§E§ of the certificate issued by'M/s Apple Disgnostics Private
ILiﬁiteé, Vijaya@ééa; if.she is'found fit in éli fespects |
for engagement as & seasonal water women she may be engaged
in that capacity from the ensuing summer season instead of
taking any freshers as seasonal water women., If she is not
found fit it is needless to 'say that she cannot be engaged.

I1f any further test is required to, done for her ailment if

L
no facility is available in the railway hospital she shouid be
directed to get the-neceséafy examinetion done by approaching
other hospitals private or government, But the cost for

such re-examination outside the railway hospital should be JLﬁW\-
ba%aed\by the appliéant.

5. In the result, the following direction is given, -
The applicant should be medically examined for her fitness
as seasonal Water Women., If she is found fit she should be
engaged as a seasonallwater women from the ensulng season in
-préference to the freshers from open market if such freshers

are engaged as seasonal water women, If she is not found fit

it is needless to day that she cannot be engaged., In cése
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if facilities for examining for her suspected disease is
not available with the railways she should be asked to get
her examired outside the railway examination at her cost and

a%

produce the certificate, Her regularisation will depend on
, G b Md@
the basis of the medical certificate to be-issuedgand in

accordance with the rules,

!

5

G The 0.A, is ordered acccrdingly. No costs,

( R.RANGARAJAN )
lMenber (Admn.)

Dated: 25th March, 1996

( Dictated in Open Court )
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Copy to:

1., The Divisiomal Railuay Mamager,
(Personnel )South-Gentral Railway,
‘'ijayawada,

2. Tha Mediedl Superintendent,
Railuay tigspital,
South Central Railuay,
Mijayauvads,.

J. The Station Superintendent,.
Bhimadolu Railuay 3tation,
Shimadolu,.

4. Onz copy to Fr.G.V.Subba Raa, Advocate,
CaT,tdydcrabad,

[ s i)

5, One copy te Mr.J.R.Gopal Rao, Addl.0G5C,
CaTyrydarcbad,.

6, Cne copy to Library,CAT,Hyderabad;

7. One spara cepy.
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